
RELEvaNT PaRTlcutnRs
I Name olcorDomte debtor RPL Star Power Private Limited
2 Dale of incorporation of mrporate debtor 07t08t2015

3 Authority uoder Phich corporate debtor is
incoroor-ared / recistered

Registsar of Companies -Murnbai

Corporate ldentiry No. / Limited Liability
Identification No. of corDorate debtor

u40300MH20r 5PTC267257

5 Addrcss oflhe regislerGd office and principalollice
(if any) of corporate debtc

Raheja Point Wing B, 7th Floor, Nehru Rd, Nr Shamrao Vithal Bank,
Vakol& Santaaru z (E$0, Murnbai, Mahsrashtra, lndia - 400055.

6. Insolvency commeocement date in r€spcct of
corporate &btor

October 16,2024 NCLT, Murtbai B€nch passed Order dated October 15,
2024 in CP (B)/104(MB)2024. Order received by loterim Resolution
Professional ort Octobcr 16 2024.

7 Estimated date ol closure of insolvency resolution

rrrocess

April 14, 2025 (180 days from thc date of commenccment of CIRP i.e.
Octobcr 16, 20i14

8 Narn€ ard registration number of the insolvency
professioial acting as int€rim resolution
professional

Truue IPE Private Limited
lBBvtPE-o I 5 l/tPA- t/2023.241 50052
AFA Valid TiU 30/062025

9 Address ard e-mail of the interim rcsolution
professional, as rcgisrcred with the Board

D-501, Canesh Meridia4 Opp. High Court, S. G. Road, Ahmedabad -
380060.
enrail: ciro.rplstar@srnail.conr, iain co@vahoo.cour

t0 Address and e-rnail to be used fo( csr€spon&nca
with th€ interim resolution professional

I12, Ir Floor, Rex Chambet, Ballard Estare, Walchand Hira Chand Marg"
Fo.t, Mumbai - 400001 email: cim.mlstar@mrail.com.
j,an-c@vd!o9.so!o

lt. Last date for submission of claims Ocaob.r 31, 2024 i.e., 14 days ftom appoiorment date of CIRP order
received on Ocrobcr 16, 2024.

t2. Classes of creditors, if any, undcr clause (b) of suE
section (6A) of section 21, ascedained by lhe
irterim r€solution professional

Not applicable at p.es€nt

13. Narn€s of Insolvency Professionals ide ified io acl
as Authorised Reprcentstive of cr€ditoG in I class
(ftrce names for each class)

Not Applicable at Prcsent

14. (a) Relevaot Fonns atld
(b) Details ofauthorized rcpr€s€r atives

arc available at:

i) Web linkwww.ibbi.gov.irVhomddownloads
ii) Physical Address:same as mentioned in point l0 and
iii) Email IRP at :ciry.rplstar@gmail.com; jain_cp@yahoo.com;

iv) websiae at :ir,\ ,v/.ruueip€.com

Nol Applicable

FORM A
PuBLrc ANNouNcErtENr

(Under Reguluion 6 ofthe lnsolvency and Bankuptcy Board oflrdia
(IrEolvency Resolution Process for Corpo-ate P6soos) Regulations, 2016)

FOR lItE ATTENTION OF THE CREDITORS OF
RPL STAR POWER PRIVATE LIIIIITED

Notic! is hereby given lhat lhe Nstional Cornpany Law Tribuml has order€d th€ commencement of a Corpoiate Insolvency
Resolutiori Proc€ss of the IlUs RPL Strr Pow.r Privrtc Limitcd on Octobcr 15, 2024. Thc order received by Interim
Resolution Professional on Octoblr 16, 2024.

The creditors of lu,/s RPL Strr Powcr Privrt. Limit.d orc hereby called upon to submit their clairns with proof on or
before Oclober 31,2024 to the Interim Resolution Professional at the address mentioned against enlry No. 10.

The financial creditors shall submit their clsirrs with proof by eleclro[ic mears only. All other cr€ditors may submit the
claims with ptoof il persol\ by post or by elect oflic meaN,

A financial crediior belonging to a class,as list€d against the entry No. 12, shall indicate its choice of
repr€sentalive from amonS the three insolvency professionals listqi against enlry No.l3 to act as aulhorised representative
lhe cless [None a! p.es€nt] in F(rm CA. 

^
Submission of false or misleading proofs of claim shall atFact perlalties
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For, Ilt/s Truuc IPE Pvt Ltd,
lntcrim RcsolutioD Prof.ssionrl of

lll/s RPL Strr Powcr Privrtc Limited
lBBl No. IBBI/lPE{l5l/IPAJ202}2{/50052

AFA Vrlid .ilt 30.M10
Pbce: Mumbri

Date:17.10.202{
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4.

Director

No


